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Present: ~ Sh. Ram Pal Rana, counsel for the applicants. |
Sh. Arvind Moudgil, counsel for the respondents.

1. Learned counsel for the resbondents sta_tes that or;der of the
Tribunal dated 20.11.2014 hés.beén Complied with as speaking
ordef dated 29.01.2016 has been_ pa.ssed in the métter. Copy of
the same has been provided to thé tounsel oppo;ite. -

2. In view of the speaking ordér dated 29.01.2016 haVing been

| passed, the present C.Pv. has been rendered infrqctuous .and ‘is_
disb,osed bf as s_uch,' with Iibert'y _to.the'applicants to i,mpugn this
order on the or_ig‘inal .side, if so advised. Notices issued -to.the
contemnors are discharged. | |
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